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[CP/718/1B/2017]

ORDER

Counsel for both the parties are present. It has been submitted by the counsel for
petitioner that the CIRP process has already been initiated against the
respondent/corporate debtor. Therefore, the counsel for the applicant is directed

to file the claim before the IRP.

Accordingly, the petition stands disposed of.

(S VIJAYARAGHAVAN) (CH. MOHD SHARIEF TARIQ)
Member (Technical) Member (Judicial)

knp



